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Hon`ble NGT, OA  01/2025 (CZ) Shariq Choudhary V/s State of Madhya Pradesh & Ors. 

 

FACTUAL AND ACTION TAKEN REPORT 

Ref: Factual & Action Taken Report of Joint Committee in compliance to the 

Hon’ble NGT order dated 13/01/2025 in the matter of OA 01/2025 (CZ) 

Shariq Choudhary V/s State of Madhya Pradesh & Ors.: - 

Hon’ble NGT issued following instructions on dated 13/01/2025 in the 

matter of OA 01/2025 (CZ) Shariq Choudhary V/s State of Madhya 

Pradesh & Ors.: - 

 

“1. The grievances of the applicant are unlawful ban on the public 

access to Pari Park, the recent encroachments, tree cutting and 

the construction of an illegal commercial building within the 

park. Pari Park situated in Ward no. 10, Khasra no. 82, Tehzil 

Huzur, Bhopal City, District Bhopal, Madhya Pradesh, which is 

a designated historical park that requires robust protection. This 

construction is a blatant violation of Principle of Public Trust 

Doctrine & Section 282(2) of the M.P. Nagar Palika Act, 

1961,Seetion 82(2) of the M.P. Municipal Corporation Act, 1956, 

which clearly states that all properties designated for public 

utility, including tanks, playgrounds, parks, and gardens, shall 

not be repurposed for other uses, which clearly states that public 

parks and other special purposes cannot undergo construction 

without explicit permission from the state government. The law 

mandates that any unauthorized construction in a reserved area 

is subject to demolition by the Municipal Council. The applicant 

proactively submitted a complaint on May 27-08-2024, to 

Respondent No. 1 regarding these unlawful activities. 

Unfortunately, no action has been taken to address this egregious 

violation. 

2. A substantial issue of environmental has been raised. Issue notice 

to the respondents. Returnable within four weeks. 

-----------------xx----------------xx--------------------------xx------------ 
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5. Since the matter is greatest violation of environmental laws, thus 

the Madhya Pradesh Pollution Control Board is proper and 

necessary party and applicant is directed to implead Madhya 

Pradesh Pollution Control Board as respondent no. 4. 

6. We deem it just and proper to call a report on the matter in issue, 

in present application, from a Joint Committee consisting of:  

(i) One Representative from the Collector, Bhopal (M.P.)  

(ii) One Representative from the Member Secretary, State 

Pollution Control Board, (M.P.) 

7. The Committee is directed to visit the site and submit the factual 

and action taken report within six weeks. The State PCB will be 

the nodal agency for coordination and logistic support. 

In compliance to the order of Hon’ble NGT dated 13/01/2025, a joint 

committee consisting of the following officials of the concerned department 

has been constituted: - 

S. 

No 

Name of Department Name of Committee 

Member 

1.  One Representative from the 

Collector, Bhopal (M.P.) 

Shri Aditya Jain, SDM 

(Bairagarh), Bhopal. 

 

2.  One Representative from the 

Member Secretary State   

Pollution Control Board, (M.P.) 

Shri Brajesh Sharma, 

Regional Officer, RO, 

MPPCB, Bhopal  

 

1. The committee reviewed the petition and the points mentioned in the petition 

are discussed to proceed for the inspection. The points raised by the applicant 

in his application are as under: -  
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1.1. According to the petition, respondent no. 2 and 3 unlawfully restricted 

public access in Pari Park located in Ward no. 10, Khasra no. 82, tehsil 

Huzur, Bhopal, M.P. 

1.2.  It is alleged that respondent no. 2 has granted a 15-year lease of the Pari 

Park Garden Area (2530 square meters) to respondent no. 3 for 

commercial exploitation.  

1.3. According to the petition, respondent no. 3 has illegally cut down trees at 

Pari Park during the construction without the prior permission of the 

concerned authorities. 

1.4. It is alleged that the actions of respondent no. 2 and 3 represents 

damaging of Pari Park Garden Area illegally by constructing a 

commercial complex that includes a food zone, bakery shops, swimming 

pool, spa and a massage parlor while unjustly prohibiting public access. 

1.5. As per petition, the total area of Pari Park encompasses Tarun Pushkar 

Swimming pool and Pari Park badminton hall covering an extensive 5900 

square meters. The area dedicated to Pari Park Garden is 2530 square 

meters, swimming pool accounts for 2435 square meters and the 

badminton hall and gymkhana occupies 935 square meters.  

1.6. It is alleged that respondent no. 2 unlawfully leased the land comprising 

the Pari Park swimming pool, Pari Park badminton hall and Pari Park 

garden area (2530 square meters) to respondent no. 3 for a staggering rate 

of 34 lakhs per annum over 15 years. 

  

2. Field Observation: 

Joint committee conducted a site visit of Vishal Fitness Planet, situated in 

Idgah Hills, Tehsil-Huzur, District-Bhopal on dated 20/02/2025. During site 

visit, apart from the Joint Committee members following officials, Ms. 

Prakamya Tiwari, AE, RO, MPPCB, Bhopal, Shri Shivam Dwivedi, 

Advocate, RO, MPPCB, Bhopal were present during the inspection. The 

Photographs of the inspection are enclosed as Annexure- I. The Geographical 

locations, photographs and visual observations were recorded during 

inspection and the observations are as under:  



 
 

4 
Hon`ble NGT, OA  01/2025 (CZ) Shariq Choudhary V/s State of Madhya Pradesh & Ors. 

 

2.1. The site is located at Tulsi Nagar, Tehsil-Huzur, District-Bhopal, Madhya 

Pradesh. The geographical location of the site is latitude 23° 15' 56.466'' 

N and longitude 77° 23' 21.354'' E. The map of the site is duly marked on 

Google Earth and the Google imagery is enclosed as Annexure-II. 

2.2. The 2/3rd area of the site is covered with a multistoried building having a 

gymnasium called Vishal Planet Fitness, swimming pool, badminton hall 

and a bakery called Amer Bakery Hut and the rest 1/3rd area is an open 

land adjoining the swimming pool being used for recreational activities 

and functions.  

2.3. There were a total of 4 full grown trees having good canopy observed on 

the open land adjoining the swimming pool.  

2.4. During inspection, it was observed that construction of structure on the 

back side of the building was in progress. The construction material was 

found on the site. Also, on the back side of the building, a swimming pool 

and an open area covered with steel modular dome shelter was found at 

the time of inspection.  

2.5. The said building is located on the West side of the Pari Bazar road and 

on the North side of Idah Road. 

2.6. The All-Saints school Bhopal is on west side of said building. 

 

3. Information provided by Municipal Corporation, Bhopal: 
 

3.1. In references to the petition, information was sought by MPPCB vide 

letter no. 364 dated 20/02/2025 regarding tree cutting permissions, status 

of trees, land use, building permissions taken by Vishal Fitness Planet, 

area of allocation given to Vishal Fitness Planet from the Municipal 

Corporation Bhopal. The copy of letter is enclosed as Annexure– III. 

Municipal Corporation Bhopal (Sports Cell), vide letter no. 99 dated 

22/04/2025 has provided the information. The copy of letter is enclosed 

as Annexure-IV. The main points of the letter are mentioned as under: - 
 

3.1.1. As per letter of Municipal Corporation, Bhopal (hereinafter referred to 

as “BMC”), the area of Swimming Pool is 9699 square feet (901.07 

square meters), Badminton Hall/Gymkhana is 9175 square feet (852.38 
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square meters), Marriage Hall is 38407 square feet (3568.13 square 

meters), Vishal Fitness Planet is 5900.4 square meters. 

3.1.2. The building permission taken by Vishal Fitness Planet is also 

enclosed with the letter. 

3.1.3. Currently, 4 trees are present at the location and before 2 trees were cut 

and 4 trees were pruned with the permission taken from BMC. The 

permission for cutting of 2 trees and pruning of 4 trees was taken by 

Vishal Fitness Planet from BMC as per vide letter no. 290-298 dated 

13/07/2023. The compensatory plantation amount of Rs. 35,600/- was 

submitted by Vishal Fitness Planet for cutting and pruning of trees to 

BMC. (Copy of orders and letter enclosed) 

3.1.4. The Pari Park area was used earlier for swimming pool, badminton 

hall, gym canteen and marriage hall. Now, along with the above 

activities’ certain additional activities i.e. aerobics, boxing, pool 

games, yoga, badminton hall, gym canteen, swimming pool etc. are 

being operated in the same available space given to the Vishal Fitness 

Planet. 

3.1.5. The open land available in the Pari Park area adjoining the swimming 

pool is being used by the residents for weddings, social gathering, 

religious and cultural events by paying the rental fees to BMC. 

(Photocopy of booking register and receipts enclosed) 

3.1.6. Vishal Fitness Planet has been permitted by BMC to operate the 

premises as a fitness center on the basis of public private partnership 

(PPP model) for 15 years at a rate of Rs. 3406032 / - every year by 

resolution no. 19 dated 08/12/2022 of the Hon'ble Mayor Council 

followed by work order no. 17/Sports Cell dated 12/01/2023. There is 

a provision to increase this amount by 5 percent every year. (A 

photocopy of the contract is attached.) 

 

4. Opinions of the Joint Committee: - 
 

4.1. In view of the above points, it seems that Pari Park area was earlier also 

being used for public recreational activities and the same is upgraded 
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and the area is allotted for the same public recreational activities by the 

BMC to Vishal Fitness Planet under PPP model.  

4.2. As for tree cutting, the permissions were obtained by the Vishal Fitness 

Planet from Sports Cell, BMC. 

4.3. There is sufficient area present on the open land for public activities. 

 

 

 

  

Aditya Jain,  

SDM (Bairagarh),  

Bhopal. 

 

Brajesh Sharma,  

Regional Officer,  

MPPCB, Bhopal 
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dated 20/02/2025 

 

 

 

7

Annexure I



 

8



Google Earth Maps in OA 01/2025 
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From : Legal Cell <legalcell.pcb@mp.gov.in>
Subject : JCR in OA 01-2025 (Shariq Chaudrary v State of MP &

Ors.)
To : tigeraug15 <tigeraug15@gmail.com>
Cc : parul bhadoria04 <parul.bhadoria04@gmail.com>,

Collector Bhopal <dmbhopal@nic.in>, harnengt
<harnengt@gmail.com>, commoffice
<commoffice@bmconline.gov.in>, bs24465
<bs24465@gmail.com>

Email Legal Cell

JCR in OA 01-2025 (Shariq Chaudrary v State of MP & Ors.)

Thu, Apr 24, 2025 06:31 PM
1 attachment

Sir 

Please find enclosed the report of the Joint Committee submitted in compliance
of Hon'ble NGT order dated 13.01.2025 passed in OA 01/2025 (Shariq
Chaudrary v State of MP & Ors.). This mail may be treated as proof of service. 

Regards 

Legal Section
MP PCB 

ATR in OA 01-2025 dated 24.04.2025 final.pdf
12 MB 


